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CENTRAL ADi\UN ISTRAT lVE TRlBUNAL 

ALLAHABAD BENCH 
ALLAHABAD 

Q>en court 

Original ,Application No.799of 2<X>2 

Wednesday , t his the 29th day of J anu ary, 2<X>3 

Hon •ble !l'J: . Jus t ice R. R.1<.Trivedi , v.c.. 
Hon 'ble i\Ja j . Gen. K.K.Srivastava , A. i\1. 

• 

Sri Orig Pa l son of 
l a te Sri Khyali Ra~ 
~ sident of 274 Near Trimurti Bhawan , 
Sanjai Nagar , District Bar e i lly. • •• Applicant. 

(By Advoc a te : Shri A.K . !1\is hra) 

Ver sus • 

1 . Union of Ind i a throug h the Secretar y 
t.unis try of Telecor.1ffiU nica tion Sanchar 
Bhdwan , New Delhi. 

2 . Tho Chief Ge ner a l f, Jana~er (C.G. 1.hT.) (1,Jestern ) 
The office of the Chief General fAanage r 
(c . G. IA. T.) \iie stern U.P . Telecom Circle , 

3 . 

.[)e hradun , U . P . 

The Telecom Distric t tAan 9ger (T.J. ,\ . ) 
The Office Of the Te l eco111 Uistric t Nland<;ie r 
T. LJ • • 1., Bare illy , 140-A H.ajendr a 1\Ja9ar , 
Bareiily (U. P.) • 

• •• Respondents . 

(By Advocate : Shri V .1( . Pandey) 

ORDEH (ORAL) 

By Hon 'ble Mr . Jus t i ce R. R.l<.Trivedi , v .c. • • 

By this OA, the app~icant has challenged the 

order dated 20. 3 . 20J2 by which the representation 
v'-eo unt ing of '-'-

of the applicant forLJ> ast .. lilitary services f or 

purposes of pensionary benefits hJ s bee n r ejected • 

2. It i s not d isputed that Bharat Sanchar Ni gam 

Limitee1 has been constituted by u.o.r., v1hich is a 
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Corporation registered unde r Company Act.,1956. All 
.,.._<A. 

the Group 'C' employees ha~een absorbed in the 

Corporation . In the circumstances , the ai spute raised 

against the corporat ion cannot be heard by this Tribunal, 

as no notifi cati on uncler Se ction 14(2 ) of A. T. Act 1985 

has bee n i ssued by the Centr a l Governme nt c onferring 

j urisd i cti on on this Tribunal to hear the d i spute s 

aga inst Bhar at Sanchar Ni gam Ltd. 

3 . In the circumstances , this OA is not legally 

mainta inable. The legal position in this regar d has 

been settl ed by judgements of Division Bench Of De l hi 

'-"-W-<-Hi gh C.Ourt in c ase c . ~1 . P . No . / 01 de cided on 24 . 8 . 2001 

• 

and Bombay l1 i gh C.Ou.ct in case reported in b .~.1~ . ..L. vs . A. 1t. P ... t. 

and Ors . 2002 (3) ATJ Page -1. 

4 . The OA i s accordingly dismissed as not ma intainable. 

No order as to co ts • 

v . c . 

RKt.V 


